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IN THE SUPREME COURT OF INDIA 
CIVIL APPELLATE JURISDICTION 

 

CIVIL APPEAL NO(S). 12591-12592  OF 2025 

  

ALL INDIA FOOTBALL FEDERATION      ...APPELLANT(S) 

 

VERSUS 

 

RAHUL MEHRA & ORS.                 …RESPONDENT(S) 

 

O R D E R 

 

1. The long-drawn monitoring for institutionalising All India Football 

Federation1, culminated in our judgment dated 19.09.2025, directing the 

Federation to adopt the draft Constitution as finalised by us. 

2.  When the Senior counsel for the AIFF mentioned for certain 

clarifications about Articles 23.3 and 25.3 (c) & (d) of the draft Constitution, 

we directed all the stakeholders to place their perspectives before Justice L. 

Nageswara Rao, former Judge of this Court and requested him to forward his 

recommendation to us. Justice Nageswara Rao heard all the stakeholders, 

consulted the Amici Curiae and sent us his report on 12.10.2025.   

3. In the meanwhile, AIFF proceeded with the general body meeting and 

adopted the draft Constitution in its entirety, except the two Articles which 

were being considered by us. 

 
1 Hereinafter AIFF. 
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4. We directed the Registry of our Court to supply copies of the report 

submitted by Justice Nageswara Rao. Thereafter, we heard the Amici Curiae, 

Mr. Siddharth Luthra, Sr. Advocate for AIFF, Mr. Rahul Mehra, respondent 

no.1 in person, Mr. Raghenth Basant, Sr. Advocate, Mr. Prateek K. Chadha, 

Mr. Shivam Singh and Ors.  

5. Having considered the matter, we direct as under: - 

 (i) In reiteration of our opinion in para 942 of our judgment, we 

direct that upon AIFF adopting the draft Constitution as finalised by us, 

it (AIFF) will be governed by laws that are applicable to such bodies and 

this will include the National Sports Governance Act, 2025 and the 

subordinate legislation may be made thereunder, as and when they 

come into force. Thus, Article 23.3 need not be adopted.  

(ii) As regards Articles 25.3(c) and 25.3(d) are concerned, we are of 

the opinion that they are not in conflict with any laws, regulations or 

even FIFA Charter. The apprehension about the unavailability of 

experienced personnel to man AIFF and other members association if 

these Articles are incorporated are speculative. No credible data is 

placed before us to sustain such apprehension. We are, therefore, of the 

opinion that these Articles shall be retained. We may also clarify that 

the said Articles, like many others would be subject to the National 

 
2 “However, we are of the clear view that it is not appropriate to have continuous monitoring 
of a sports federation by any forum, including the Supreme Court. Having taken up the matter 
and ensured that the Constitution is brought to this stage, it is necessary to take it to its 
logical end. Our monitoring will only be that far and no further.” 
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Sports Governance Act, 2025 and the subordinate legislation that may 

be framed thereunder.   

(iii) However, there is a practical problem. Justice Rao recorded that 

the immediate consequence of adopting these Articles is that, majority 

of its office bearers will have to resign from their posts. In his 

recommendation, the limited request of AIFF not to give effect to these 

Articles during the term of present body is left to this Court to consider 

and pass appropriate orders. Mr. Siddharth Luthra, Senior Counsel for 

AIFF made the same request before us, that Articles 25.3(c) and (d) may 

not be applied to the present office bearers as their term is any way 

expiring in September, 2026. Learned Amici Curiae and other counsel 

are also of the opinion that this could be an alternative to deal with the 

situation, particularly when the term of the executive expires in less 

than a year from now. Mr. Siddharth Luthra has assured us, and has 

in fact given an undertaking to us that AIFF will formally adopt Articles 

25.3(c) and (d), but it may be given effect to after the term of the present 

executive expires in September, 2026. 

(iv)  In our judgment, we permitted the present executive to continue 

till the end of its term in order to ensure that there is minimal disruption 

to the already delay sporting events. In the same line, and to subserve 

the same purpose, we direct AIFF to adopt Articles 25.3(c) and (d) within 

three weeks from today as undertaken by Mr. Siddharth Luthra, Senior 

Counsel on behalf of AIFF. Articles 25.3(c) and 25.3(d) will however 

come into effect after the present executive demits office.  
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6. Affidavit to this effect shall be filed by the President of the AIFF. 

7. Order accordingly. 

 

………………………………....J. 
[PAMIDIGHANTAM SRI NARASIMHA] 

 

………………………………....J. 
[JOYMALYA BAGCHI] 

NEW DELHI; 
OCTOBER 15, 2025 
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